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N

Malaysia 22.34
Newzealand 22.04
Russia 21.37
Canada 21.17
Singapore 15.85
Denmark 13.79
Greece 12.70
Hungry 12.79
South Africa 11.05
Thailand 9.90
Switzerland 8.78
Quwait 8.35
Sweden 8.33
Austria 8.30
Nepal 7.36
Maldives 7.09
Quatar 5.19
Oman 4.59
Indonesia 3.43
Bahrain 3.25
China 2.83
Kenya 2.47
Portugal 2.14
Lebanon 1.89
Pakistan 0.70
Chile 0.63
Chad 0.49
Dijibouti 0.36
Fed. Rep. of Ghanna 0.28
Turkey 0.22
Nigeria 0.17
American Samos 0.09
Czechoslovakia 0.04
Honduras 0.03
Production Total 6014.16

Forestry Clearance

3577. SHRI GIRIDHAR GAMANG : Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state :

(a) whether the Central Government have issued any
guidelines to the State Governments regarding the forest
clearance of different projects in their States;

(b) if so, the details thereof alongwith the powers
entrusted to them for giving such clearance;

(c) whether any review had since been undertaken by
the Government regarding the implementation and
implications of these guidelines; and

(d) if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (PROF. SAIFUDDIN
SOZ): (a) to (d) The Central Government have issued
guidelines to the State Governments for preparing and
submitting the proposal to the Government of India for
seeking clearance under Forest Conservation Act, 1980.
However, no provision exists in Forest Conservation Act,
1980 to delegate such power to the State Governments.

[Transiation]
Crimes in Tihar Jail

3578. SHRI MANIBHAI RAMJIBHAI CHAUDHARI : Will
the Minister of HOME AFFAIRS be pleased to state :

(a) whether the crimes in Tihar Jail has now been
continuously increasing for the last six months;

(b) if so, the details thereof; and
(c) the steps taken to curb the crimes there ?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MOHD. MAQBOOL DAR) : (a) No,
Sir.

(b) Does not arise.

(c) The steps being taken to curb the crime in the
Central Jail, Tihar include :—-

(i) Thorough frisking of prisoners while going to court/
Hospital/interviews and back;

(i) Segregation of hard-core criminals from ordinary
criminals;

(i) Routine search of wards;

(iv) Organising reformative activities like education,
vocational training, sports, cultural programmes,
etc. on regular basis;

(v) Organising yoga and meditation courses; and

(vi) Provision of facilities for drug de-addiction and
rehabilitation.



